OA NO.270/2006.

1.11.2006.

Mr. Dinesh Yadav counsel for the applicant.
Heard the Leaned Counsel for the applicant.

Learned Counsel for the applicant submits
that he may be permitted to withdraw this OA as

well as MA at this stage with a liberty reserved

to the applicant to file substantlve OA for th@
same cause of action. In view of the Shhb4@m7r
made py the l.earned CLounsel ror the appllcaL”
the present OA as well as MA shall stands
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ror the applicant to file substantive OA ror the
same cause of action and it will be permissible
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pleas in that OA.
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